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CENTRAL ADMINISTRALIVE TRIBUNAL
| LUCKNOW BENCH
LU CKNOW
Original Application No. 431/90

Raj Kumar Awasthi & bthers

dpplicants,
versus
Union of India & others Respondents.
ShriW.H.Haidari . Counsel for applicants.
Shri V.K. Chaucdhari Counsel for Respondents.
Corams

Hon.Mr. Justice U.C.SKivastava,V.C.
Hon, Mr, K. Obayya, Admn. Manber,

(Hon. Mr, Justice UL . Srivastava, V.C.)

The applicénts, 2 in number, workihg as class IV
employees in the Census department at Lucknow for the

last 18 years, although bothof them have passed from

Hindi Sahitya Sammelan Prayag, Allahabad,Prathma, Madhyma

-and Uttama Egaminations and Lucknow University have

recognised Madhyama equivalent to Intemiedizte for
admission to B.A. Part I. The Dy. Director of Census
vide order dated 25,9.90 granted permission to both the
applicants to joiﬂ_B.A. On coming to know that class

IV employees were going to be promoted, the applicants
also, on the ground of eucational qualification, applied

for the same. 10 class IV employess Of Census Department

were invited to appear in the depesrtmental test but the
ngmes of the applicants did not find place in the said
list,

2. Vide order dated 11.6.90 Dy. Director allowed them

to appear in the qualifying test subject to the condition
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that the result will remain undeclared till the receipt

of clarification on the educational qualification.

The examination was postponed £ rom 19,.6.90 to 26.6.%0

and one shri Ramesh Prasad Loader was promoted to the

post of clerk and tle applicants' claim was not consider
ed. On 13.11.90 they requested that thelr cases be

considered for promotion but the ssme has not been done
and that is why h ey have approached this Tribunal
'praying that a writ ofmandamus be issued to the
respondents to allow them to appear in the departmental
‘promotion test and they bedirected}to declare the
result of the departmental promotional test held on
: v )
26,6.90. Accérdipg tg'them practical experience be

taken into account as has been observed in the case

of Hon'ble Supreme Court reported in AIR 1990 5.C. 371

and as suchthey should not be deprived on the ground

that they did not fulfil qualification.

3. According to the respondents, the Lucknow Universi
for admission purposes only to B.A. Part I, recognised

Madhyama-examination to that of Intermediate examinatic
and the permissiOn for B.A. examination was granted with
Certain condikions and the same cannot be tréated &s th
authorl ty to the effect that passing of Médhyama exan,
by the applicants will also be treated as passing of

Intermediate examination. The essential qualification
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is Matriculation/High 3chool examination for group C
posts Of Lower Division Clerks armd Mathematics and
English are compﬁlsory subjects and thus these persons
cannot be treated tobe Matriculate. In this connection
reference has been made tothe -ndtification dated 18.2.7C
Centfal Hindi Directorate, Ministry of EQgc ation has
also given such clarification. U.P. ngezqment has
also Clarified in respect Of the same to the Central
Goyernment,vide letter dated 28,.6.90 thst the examina-
tion conducted by the Hindi Sahitya Sammelan Prayag
are nof being treated equivalent to any dégree or
Diploma for the purposeg of Government service. The

said Ramesh Prasad was promoted as he possessed the

essential educational gualification and a speed of 25
words perminute in Hindi Typewriting.

4, In the rules, educational quilification is

Matriculation or equivalent, for class C pOsts. Lucknow
University has already recognised Madhyama as eguavalent
to Intermediate for appearing in B.A. I examination.

Ministry of Human resoursed, vide his press note
referred to above in the counter affidavit bas recognig-
ed Madhyama, Prathma etc. eauivalent for purposes of
Hindi only bﬁt not equivalent to the District Examination.

Prathma of Hindi &zhitya Sammelan is equivalent to SLC
and Madhyma equivalent to B.&. This is what has been
said By the Hindi Directorate, Ministry of Education,

Government of India, It will not be taken to the
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Matriculation or entire S.L.C. examination upto the Hindi

is
standard. Ag a matter of fact, the applicants' case/ for

promotion and test which is being teken i promotional

test‘and not of direCt recruitment in respect of which

the statutory rules hae been framed which also makes the

provision feeprewision for promotion. Underrule 10% of
® .

vacancieg are to be filled by Group D employees who fulfil

the condition of elucational qualfication dso. Such

educational qualfication in the matter of promotion is

also an essential condition. Undodébtedly, these examinatio-

' ns have been accepted eguivalent to Hindi Standard but

'Madhyama;'exam&mation:has been Reshkeen recognised upto
standard of even Inteiﬁeéiate, what/to say of High School
ana that is why these épplicants have been admitted in
B.A, If University can admit those who have secured
certificate in.Madhyama, not. only in Hindi, but also in
‘other subjects aiso, there appears to.be no reason that
the position of these certificates cannot be held eguival-

. . 5 Ging ,
ent to Matriculation. In case more persorg $s required
to appear in mOre than one subject its equivalence can

not be disputed. So far as promotion is concerned, -the
equivalence and the promotion is not to be seen direct
ard it is tobe seen that the experience is not to be
sought altogether. -

S. Accordingly the respondents are directed to treat

the Examination of Madhyama egquivalent to Matiiculation
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or High School and declare the result of the applicants.,

6. Application is disposed of as above. No order as
to costs,
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